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Hon'ble Shri N.U.Krishnan, Acting Chairman
Hon'bie Smt.LaksNrii Suaminathan, nember kJ)

Shri Ramash Chander
S/o Shri Narain Outt,
R/o 218, Ghoga, D0lhi-39

(By Advocate Shri S.K.Bisaria )
Vs.

1. Lt.Governor through
through
Chief Secretary,
Govt.of NCT Delhi
Sham Nath flarg, Delhi

2, Director of Education,
Govt.of NCT,Old Sectt.,
Delhi.

... Applicant

Raspondente

n R D E R (ORAL)

(Hon'bie Shri N.U. Krishnan, Acting Chairman )

As an issue of limitation uas raised,

applicant uas directed to file HA for condonation

of delay and that has been filed. Ua havo hoard

the learned counsel. It appears that the Science

Branch in uhich the applicant uas uorking uas

declared a school under the Delhi Education Act

by the Annexure .-4 dated 16-9-1987. Therefore,

employees therein uere given the benefits of the

order dated 6-9-1983 (Annexure 3) regarding '^ledical

allouancB and non teaching allouance. Houeusr, thg

aforesaid order uas cancelled by order dated

25-4-1988 (Annexure-5).
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2^ Soma psrsons oth9r|than the apnlicsnt ^llsd

0,ft, 1502/1988 against the cancellation of the order

uhich resulted in depriving them of the benefits given

by the Ann9xure-4 order. That G.A. uas disnoeed of

with the follouing diractions:-

1.The respondents shall uithin a period of

four months from tha date of receipt of a

cooy of this order after giving an onnortuniH;
to the petitioners of hearing in the ma^rter, =

decide the question as to whether the

petitioners should be accorded the benefit

of the stagnation allouence, and medical

allowance and if and to what exte-^t they

deserve grant of non-teaching al"'ouanc8.

2.Pending consideration of the question as

aforesaid, the petitioners shall not bo

deprived of the benefit of the aForesoid

allowances uhich they are drawing now on

the strength of the interim orders gna'^tad |

by the Tribunal. ;

3.In the event of the respondents deciding

that tha petitioners are not enti+lnd to tha '' : '

benefit of all or some of the aforesaid

allowances, their decision shall, h-^va

prospactive effect and they would not he ,

entitled to recover the amount o'^ al''ouanoea

already paid to the o9ti+-ioners. This Hifgc'-fgn

is given having regard to the snacial f'acts

and circumstances of this case and cannot

tharefore, be treated as affording a nracsd;

- ?

n"

3. Accordingly tne matter uas reconsidered by

tha respondents and ultimately an order was oasaed on

8,3.1994 conveying the decision to stop all the

allowance to these parsons, which^in terms of tha

TribunaKdirsctions^ was given ea prosoactive effect.
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The case of the present applicant ie

the applicants in OA 1502/1 ̂ %

to uho^ m allouance uas paid at all, dos-ite the

Annaxure-A order dated 16-9-V587. He has ,thera<^aro,

made a prayer to issue a direction to the rsspondents

to pay the teaching allouance at the rate of fs

and 15/- as Medical al^ouance per ^onth u.^.f.

20. 3. 1980 till 23-3-1994 uith interest.

5^ Learned counsel clarifias that oay^ent is

requested from 20.3. 1980 because in terms of Ann. 2

order dated 28. 3. 1987 the recognition date uas fa ac^-'

dated ia.e.f. 20-3-1980.

6. In the amlication for condonation of del ay.,

it is stated that the applicant did not file OA

alonguith others earlier f ->r the reasons that ha

expactad that on remand by the Tribunal, ^ha

respondents uould declare the eligibility list

of the persons uorking.in the Science Branchy

Houaver, the regpondants have rejected the claim.

Ha has also stated that the applicant had submitted

ssvaral representations, fa have heard the laarnad

counseli'ue are of the vieu that in terms o'' tha

order dated "28.3.1987 if the applicant was to rsceiuo
t n g i v 3

any benefits and respondents had ref us ad/h i- h
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though othor parsons in similar situations havn alrooa^/

bean given such banafits, than the causa of faction

arosa in 1987 itsalf and limitation uould begin to

run from that data. Nera filing of raprasantation uould ^

not axtand the limitation,

7. In the circumstances, ua are of the viay that this
O.A. IS barrad by limitation and accordingly it is

dismissed,
* CL. o ^—"" x

'-  . - ^( Sm t .Lakshmi Suaminathan) . V.Krishnan )
Acting Chairman
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